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IN THE COURT OF THE JUDICIAL MAGISTRATE FIRST CLASS 

SONITPUR:: TEZPUR 

 

G. R. Case No. 1244 of 2014 

Under section 143/341/323/294/354 of I.P.C 

(Arising out of Dhekiajuli PS Case No. 311 of 2014) 

 

    State of Assam   

     –Vs–  

1. Md. Ikramul Islam 

2. Mustt. Fatema Khatoon 

3. Mustt. Hasnara Begum 

4. Aktara Khatoon 

5. Hujura Khatoon 

  ...Accused Persons 
 
Present: 

Smt. Neha Saikia,  

Judicial Magistrate First Class, Sonitpur, Tezpur 

 

Evidence recorded on: 16.12.2017 

Argument heard on: 16.12.2017 

Judgment delivered on: 29.12.2017 

 

For the State: Smt. Bandana Boro, Astt. Public Prosecutor 

For the Accused: Md. M. Islam, Ld. Advocate 

 

J U D G M E N T 

1. BRIEF FACTS OF THE CASE: The case of the prosecution in brief is 

that the informant, Mustt. Anwara Begum resident of Fatasimalu under 

Dhekiajuli PS lodged an ejahar before the I/C, Borsola OP, stating, inter-alia 

that on 28.05.2015 at about 4 PM due to some verbal altercation with the 

accused Ikramul, the villagers held a village meeting, the informant was 
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asked to apologize infront of the accused, but the accused persons assaulted 

her as well as her father and in the said tussle the accused persons snatched 

her mobile along with her necklace. Hence, she lodged the ejahar. 

 

2. On receiving the ejahar, I/C Borsola OP made an entry in the GDE 

vide GDE No. 550 dated 30.05.2014 and forwarded the same to the O/C, 

Dhekiajuli PS for registering a case under proper section of law. On receiving 

the FIR, O/C Dhekiajuli PS registered the same as Dhekiajuli PS Case No. 

311/14 under section 143/323/379 of IPC and endorsed ASI Idrish Alito 

complete the investigation. 

 

3. On completion of investigation, police submitted charge sheet against 

the accused persons under section 143/341/323/294/354 of IPC. When the 

case came for trial, copy of the relevant documents was furnished to them 

and the particulars of the offences under section-143/341/323/294/354 of 

IPC was read over and explained to the accused persons to which the 

accused persons pleaded not guilty and claimed to be tried.  

 

POINTS FOR DETERMINATION 

 
(i.) Whether the accused persons, namely, Md. Ikramul Islam, 

Mustt. Fatema Khatoon, Mustt. Hasnara Begum, Aktara 

Khatoon and Hujura Khatoon on 28.05.2015 at about 4 

PM being members of an unlawful assembly in furtherance 

of their common intention to commit offence in the house 

of the informant and thereby committed offence under 

section 143 of IPC, as alleged?  

 

(ii.) Whether the said accused persons on the same date, time 

and place in furtherance of their common intention 

voluntarily caused hurt to the informant and her father 

and is liable to be punished under Section 323 of IPC? 
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(iii.) Whether the said accused persons on the same date, time 

and place had used criminal force over the victims 

knowing that it would likely to outrage their modesty in 

furtherance of their common intention and thereby 

committed offence under section 354 of IPC, as alleged?  

 

(iv.) Whether the said accused persons, on the same date, 

time and place in furtherance of their common intention 

uttered obscene words to the informant and her family 

member in public thereby creating annoyance and thereby 

committed offence under section 294 of IPC?   

 

(v.) Whether the said accused persons on the same date, time 

and place prevented the victims to proceeding in 

furtherance of their common intention and thereby 

committed offence under section 341 IPC, as alleged?  

 

4. Thereafter, summons was issued to the witnesses. The prosecution 

side examined only one witness who is the informant herself. The accused 

persons were examined under section 313 CrPC; the defence plea was of 

total denial, defence chose not to adduce any evidence in support of their 

case. I have heard the arguments advanced by the learned counsels of both 

the sides. I have also perused the case-record. 

 

DISCUSSION, DECISION AND REASONS THEREOF 

5. In the course of the evidence adduced by the prosecution, PW-1, 

Mustt. Anwara Begum, who is the informant of this case has deposed that 

the accused persons are her co-villagers. She stated that she landed 2 

bighas of land and because of that while returning the money some quarrel 

took place between the accused persons and her. Nearby people then 

gathered and due to the tussle she sustained a little injury and she then out 

of anger lodged this case. PW-1 has put her thumb impression in the ejahar. 

In her cross examination, she stated that she lodged this case against 
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Ikramul, Munsi, Nur Hussain, Akbar, Md. Bilu, Farzul. She admitted that due 

to misunderstanding and anger she lodged this case. Now they have 

amicably settled the matter and they are living peacefully. She stated that 

she does not have any problem if the accused persons are acquitted and 

released from this case. 

 

6. Now it is the burden of the prosecution to establish the guilt of the 

accused persons. From the evidence of the prosecution witness, it appears 

that the witness has not adduced any evidence to hold the accused persons 

guilty under the alleged section of IPC. 

 

7. The discussion of the above materials reveals that on the date of 

alleged incident due to some verbal conversation between the accused 

persons and the informant, this instant case arose mainly when she lended 2 

bighas of land and because of that while returning the money some quarrel 

took place between them. She admitted in her chief that when the nearby 

people gathered at the place of occurrence and due to the some tussle she 

sustained a little injury and admitted in her cross examination that she does 

not have any problem if the accused persons are released from this case as 

she do not have any other issues with the accused persons.  

 

8. It has clearly emerged out from the evidence of the prosecution 

witnesses is that the instant case is a mere exaggeration of a simple verbal 

argument between the accused persons and the informant. Moreover, they 

have compromised among themselves and she now have no enmity and 

hard feelings towards the accused persons. The informant herself admitted 

that out of anger she has filed this case against the accused persons and has 

no objection if the accused persons are acquitted from this case. There is no 

material on the evidence on record to suggest that the accused person have 

committed offence punishable u/s 143/341/323/294/354 of IPC. 
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9. After examining the evidence on record, it is found that the 

prosecution has failed to implicate the accused persons of any offence. The 

point for determinations are, hence, decided in negative. 

 
10. Accordingly, from the evidence available on record, it is found that 

the prosecution has failed miserably to prove the guilt of the accused 

persons under the alleged offences beyond reasonable doubt.  

 

ORDER 

 

11. Considering the discussions made above, it can be safely presumed 

that the prosecution has failed to bring home the guilt of the accused 

persons, namely, Md. Ikramul Islam, Mustt. Fatema Khatoon, Mustt. 

Hasnara Begum, Aktara Khatoon and Hujura Khatoon under section 

143/341/323/294/354 of IPC beyond all reasonable doubt. Hence, 

benefit of doubt goes to the accused persons and they are ACQUITTED of 

the said charges and set at liberty forthwith. 

 
12. The bail bond shall remain in force for the next six months as per 

provision of sec-437-A Cr.P.C. 

 
13. Judgment is prepared in separate sheets, delivered in open court in 

presence of both the parties.  

 

Given under my Hand and Seal of this Court on this the 

29thday of December, 2017  

 
 
    (Smt. NehaSaikia) 

 
Judicial Magistrate First Class, 

Sonitpur: Tezpur 
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A-N-N-E-X-U-R-E 

 

1. Witnesses for Prosecution  

PW 1: Mustt. Anwara Begum 

2. Witnesses for Defence: NIL 

3. Court Witnesses: NIL 

   

4. Prosecution Exhibits: NIL 

 

5. Defence Exhibits: NIL 

6. Material Exhibits: NIL  

 

 

 

Judicial Magistrate First Class  
Sonitpur, Tezpur 

 

 


